fI TEM NO. 2 COURT NO. 1 SECTION Il T A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).7349/2010

(From the judgenent and order dated 19/02/2010 in I TA No. 145/ 2009
of The H GH COURT OF DELHI AT N. DELHI)

| DEA CELLULAR LI M TED Petitioner(s)
VERSUS

COWMVR. OF | . T-XVI Respondent ( s)

(Wth prayer for interimrelief and office report)

Wth S.L.P. (C No.7406 of 2010
(Wth appl n(s) for exenption fromfiling c/c of the inmpugned
judgnent, prayer for interimrelief and office report)

Date: 31/01/2011 These Matters were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR, JUSTI CE K. S. PANI CKER RADHAKRI SHNAN
HON BLE MR JUSTI CE SWATANTER KUMAR

H. N. Sal ve, Sr. Adv.
Sandeep Si nghi, Adv.
Mahesh Agarwal , Adv.
Ri shi Agarwal , Adv.
E. C. Agrawal a, Adv.
Makul Moht a, Adv.

For Petitioner(s)

Mohan Par asar an, ASG
Arijit Prasad, Adv.
Arti Ranj an, Adv.

B. V. Bal aram Das, Adv.

For Respondent (s)

SFS5 SSS5SS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Exenpti on al | owed.

Leave granted.
-2 -

In nmodification of this Court’s Order dated
11
th March, 2010, we nmeke it clear expressly that
the Departnment will proceed to deci de whet her
penal ty at al | is | evi abl e and if SO,
quantification thereof.

Pl ace these appeals for final disposal on
18t h August, 2011.

[ T.1. Rajput ] [ Madhu Saxena ]
A R -cumP. S Assi stant Registrar



